7

IN THI: HIGH COURT OF PUNJAB AND HARYANA AT CHANDIGARH

(Appellate Civil Jurisdiction)

FAO No. 6566, 6567, 6568 & 6569 OF 2012 (0 L1

National Insurance Co. Ltd. Appellanté

V/s
MOHAMMAD SABAR AND QORS,
CHARAN KAUR AND ORS.
GURDEV KAUR AND ORS.

SWARAN KAUR ANDORS. . Resﬁnndents

1

2/3/2/6) RAJESH KUMAR S/0 JAWALA GUPTA R/O PAPRA
BAZAR, P.S. NEMBU NARANGIA, TEHSIL DAWARIA,

DISTT. KOOMI NAGAR (UTTAR PRADESH).

Whereas it has been proved to the satisfaction of this Court that the
above named respondent cannot be served in an ordinary manner so notice is
hercby issued Under Orders S Rule 20 of CPC against him to appear in this
Court on  11.03.2025 (Actual), personally or through Advocate failing,
which the matter will be heard and decided in his absence.

Given under my hand and the seal of this court on

SUPERINTENDENT CIWVIS]{;)N BRANCH
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